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the work departmentally resulting in 
heavy losses on account of demurrage. 
damage due to rains and additional 
freight on re-booking of Railway wa-
gons to Nagpur on the 21st June. 
1968; 

(b) if so. the total loss incurred 
under each head; and 

(c) the steps taken to avoid such 
loss in future? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD. AND 
AGRICULTURE. COMMUNITY 
DEVELOPMENT AND COOPE-
RATION (SHRI ANNASAHIl3 
SHIN DE) : (a) It is a fact that con-
sequent 011 the failure of the handl-
ing/transport contractor at Delhi. 
fresh tenders were invited bv the 
Food Corporation on the II th 'June. 
1968. None of the tenders for Nara-
ina Depot was however accepted .as 
the tendered rates were very high_ 
The work at this Depot was there-
fore taken up by the Food Corpora-
tion departmen tall y from the 28th 
June. 1968 at the risk and cost of the 
defaulting contractor. This arrange-
ment did not. however. result in hea-
vy losses on account of demurrage or 
damage due to rains. The wagons 
were re-booked to Nagpur when the 
defaulting contractor was still operat-
ing and the work had not been de-
partmentali~ed. , 

(b) and (c)_ Do no~ arise. 
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SHRI ANNASAHIB SHINDE: 
The tenders were considered to be 
high on the ground that they were 
much higher' as compared with the 
prevailing rates and that was why 
F_C.L could not accept them. As far 
as demurrage is concerned. I ha"e 

got the figures with me, The total 
demurrage exceeds Rs. I lakh. but 
the liability is that of the contractor. 
When it was departmentalised. the 
demurrage only came to about Rs_ 
233_ 

SHOR T NOTICE QUESTION 

HOLD-UP OF 228 DOWN CHHITAUNI-
(;ORAKHPUR ,PASSENGER TRAIN . 

SI\Q_ 15 SHRI VISHWA NATH 
PAI\"DEY: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether it is a fact that the 
police resorted to firing iniurin~ mallY 
persons at Dhagda village in Gorakh-
pur District on the 15th August, 1968 
when a mob held up 228 Down Chhi-
tauni-Gorakhpur passenger train; 

(b) if so. the causes thereof; and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI PARIMAL GHOSH): (a) 
The Honourable Member is perhaps 
referring to an incident on the 15th 
August 1968 near village Khajwa 
between Pipraich and Un aula Rail-
way Stations. when train No_ 22j 
UP Gorakhpur-Chitauni passenger 
train was held up at about 10-30 
hours by a mob which became vio-
lent and threw stones injuring rail-
way staff. police and Railway Protec-
tion Force personnel. Consequently. 
the Police had to open fire resulting 
in injury to three persons_ 

(b) The train was overcrowded 
by students and others. who were 
mostlv without tickets and were tra-
velling on foot board and roof of 
carriages. The police assisted by the 
'Railway Protection Force posted at 
I'ipraich Station detrained passengers 
from foot board and roof tops. The 
train was repeatedly stopped by pul-
ling alarm chain. The police tried 
to clear the mob which become vio-
lent. 
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(c) A case has b~en registered by 
the local police on Crime No. 68 
under sectIons 307/323/3'!J6/427 IPC 
and 126/127/128/129 Indian Rail-
ways Act on 15-8-1968. 130 persons 
are reported to have been arrested 
so far. The case is still under police 
investigation. 
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SHRI PARIMAL GHOSH: Nor-
mally, every effort is being made to 
check the overcrowding and parti-
cular! y the travel on the roofs of 
carriages and also on the footboards. 
But on the 15th August, 1968, when 
the train arrived at a particular sta-
tion, the train was overcrowded, and 
the people were travelling on the 
roof and also on the footboard. In 
order to avoid any unprecedented 
accident, the police on the station 
detrained the passengers from the 

. roof and allowed the train to move. 
Immediately after that, the train wa. 
made to halt by alarm-chain pulling 
and all the passengers that were de-
tained at the station rushed on again 
to get up on the roof of the train 
which was stopped. After that again 
a similar thing happened and alarm-
chain was pulled and the other pas-
sengers who were waiting there all 
came up and asked the driver and 
the guard not to move the train. 
When the police and the railway staff . 
wanted to persuade the people, th!' 
mob became violent and in that pro· 
L'CSS, the .police had no alternative 
and inself-defence they had to reo 
sort to firing and in that incident 
three persons received injuries. 
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SHRI PARIMAL GHOSH: Most 
of the people who were travelling 
were ticketless. Three persons were 
injured. I do not know whether they 
were ticketless passengers or not. 
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SHRI PARIMAL GHOSH: I am 
not aware of any such instructions . 

SHRI S. KUNDU: This incident 
involves two matters: one travelling 
without tickets and another, law and 
order. There has been an allegation 
of police firing and lathi charge, and 
sometimes brutal lathi charge. As 
for the question of law and order, 
police excesses have been alleged. Is 
the hon. Minister going to institute 
a judicial inquiry into these things? 
I am not going into the question of 
the offence of people travelling with-
out tickets. The ordinary law will 
take its course in their case. But 
he is going to institute a judicial in-
quiry into the police firing during 
which 130 persons have been arrested? 
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SHRI PARIMAL GHOSH: A 
magisterial inquiry has already been 
instituted. 

SHRI S. KUNDU: It is such a 
ghastly brutal action. Will a judicial 
inquiry be instituted? 

MR. SPEAKER: He has said it 
is a magisterial inquiry; that means. 
no judicial inquiry. 
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SHRI PARIMAL GHOSH: We 

are trying to increase the number of· 
trains. 

WRITTEN ANSWERS TO 
QUESTIONS 

DROt!GHT Di ORISSA 

*751. SHRI A. DIPA: Will the 
Minister of FOOD AND AGRICUL· 
TURE be pleased to state: 

(a) whether it is a fact that the 
area covered by Phulbani District in 

Orissa has been affected by drought 
continuously for the last three years; 

(b) whether Government of Orissa 
have declared only 12% of the area 
as drought area on the basis of assess· 
ment made by the Collector of the 
area in spite of the fact that the 
Chief Minister and Industry Minis· 
ter of Orissa declared at Pllblic meet-
ings held at Uanla and Harbanga 
during their tours in November, 1967 
that this area was completely a drou-
ght area: 

(c) if so, whether Central Govern· 
ment have ascertained the correct 
position of the extent of drought pre· 
valent in this area: and 

(d) if so, the factual position in this 
regard and the nature of the assis· 
tance rroposed to be given by the 
Centra Government for this area? 

THE MINISTER OF STATE IN· 
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE· 
LOPMENT AND COOPERATION 
(SHRI ANNASAHIB SHINDE): 
(a) Yes, Sir. 

(b) and (c). The State Government 
is responsible for the assessment of 
scarcity and drought and their assess· 
ment is accepted for the purpose of 
undertaking relief works. The State 
Government has taken Phulbani dis· 
trict as a drough t affected district on 
the basis of crop damage of 12% 
based on crop cutting surveys in each 
area. Taking up of relief works in 
any particular part of the district will 
he decided on by the State Govern· 
ment keeping in view the intensity 
of distress in that part. 

(d) Central assistance is provided 
for the State as a whole and it is 
for the State Government to deter· 
mine its utilization in the various 
parts of the State. 

SINKING OF TUBEWELI.S IN BIHAR 

.7;")3. SHRI YOGENDRA SHAR-
"fA: Will the Minister of FOOD 
AND AGRICULTURE be pleased 
to state: 

(a) whether the German Democra· 
tic Republic has offered to sink a 




